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ORDER

PER SHAMIM YAHYA, AM,

This appeal by the assessee is directed against the order of the Ld.

PCIT, Faridabad, dated 31.03.2022 pertaining to Assessment Year 2017-18.

2. In this appeal, the assessee has challenged the order passed u/s 263
by the Ld. PCIT, Faridabad. At the outset, in this case, the ld. Counsel for
the assessee has moved an application for withdrawal of the appeal. The Ld.
DR does not have any objection in this regard. Hence, we permit the

withdrawal of the appeal of the assessee.

3. In the result, appeal of the assessee stands dismissed.

Order pronounced in the open court on 09t October, 2023.
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